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IN THE CENTRAL ADMINISTRATIVE TRIBU&AL HYDERABAD BENCH AT HYDERABAD

0.2.NO, 1355 of 1995,

. |
Between : Dated: 15.3.1994,

1. A.L.Yarasimha.

2, A.N.Jaya Surya - .es i Applicants

1. Union ¢f India, rep. by Secretary to Government of India,
Ministry of Defence, South Rlock, New Delhi.

2. General Office Commandant, ATNK &ﬁ, Madras:

3. The Commander works Ehgineer, Mudfort, Secunderabad,.

4. The Station Commander & Estate Officer, Secunderahad.

- Respondents

|
Counsel for the Applicants : Sri. N.Ram Mohan Rao
Counsel for the RBespondents : Sfﬁ. V.Bhimanna, addl., Cgsc.

CORAM:
|

Hon'ble Mr. R.Rangarajan, Administrative Member

-

| contd:...2/-

o




C:A.1355/95 .

. Rangéfajan, Member (Admn,)

The first applicant‘while working as 4 Mate

Under Ra3 retireqd voluntarily Onxmedical ground wi+t+h

effect from 22-06-90, The secong applicant who iskhe

S0n of the first applicaht was apbointed as Compassiopate

t from 30=12 1cg2, The

aﬁt herein for which

he made 3 representation on 31st Decemper 1992 put it is

Stated that epplicatiep Was not replieq,

2 He wags issued the impugnedxproceedings No.21704/

6538/E2A gated 01-11-95, issued py R-3 whereby .the first

arplicapnt w; directed to vacate the saig quarter. The above
!
aié‘impugni Proceedings is agsaileg in this Oa. Iths
s , - |
g lloting that quarter No.23/15&
further pray to consider for alloting ‘ q

16 u\E S.Co}Y, Sappers Line, Secunderansq te=R=2 to the

second appint.




/ ' 3=

3. An interim order datqd 10=11-95 was passed
i .

suspending the impugned order daﬂed 01-11-9% on payment
|

of penal rent as is being paid now.

|
\
4, ' The learned counsel for the applicant submitted
|
|
that he is not pressingc this OA but requested for retention

cf this gquarter for 60 days frcmithe date of receipt of a
[ Al
' | .
copy of this order s¢ as to enable the applicant for :;;2;1:5

| . .
alternaté}ﬂ&commodation and also}prayed fer a direction to

) ' | :
the respondents to allot a suitable quarter to R=2,

5. The learngd standingiccunsel submitted that there
is no rule tco regularise'the said guarter in the name of

R-2 as he was aprointed more than two years after the
retirementjof the first applicant. He also opposed for

granting any time for vacaticn of the quarter No.23/15&16
' |

Y |
M.E.S.ComQQQ} Sappers Line, Secunderabad,

6. ' . However, on humanitarian grouﬁds the applicant

should be given some time before eviction prcecceedings

: |
started as he has stayed in that huarter for such a long
' |
time and he has to make an arrangement for securring an

alternative accommodation. In view of this the eviction

proceedings if any contemplated has to be initiated 45 days{:g

after the receipt of a copy of th%s order, If thegggh applicant
i
|

' |
applies for a quarter the same may be ccnsidered sympathetically

in accordance with rules ip view éf the fact that he was

appointed on cocmpassionate grcundﬁ



Copy to:-

1. The

..
[

Secretary to Government of India, ynion of Indis,

Ministry of Defence, South Block, New Delhi.

2. general OFffice Commandant, ATNK & K, Madras.

3. The
4, The
5. OCne
6. ‘One
7. One
8. One

Rsm/-

commander Works Engineerj Mud fort, Secunderabad.
Station Commander & Esta?e OEficef, secunderabad.
copy *to Sri. N.Ram Mohan‘Rao, advocate, CAT, Hyd.
copy to gri. V.Bhimanha,‘Addl. CGSC, CAT, Hyd.
copy to Library, CAT, Hvd. |

spare Copy.

o
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TYPED BY CHIOKED BY
COMPAR=D BY AD2R0MED AY

IN THZ CENTRAL ADMINISTR. TIVE TRIBUNAL
-HYDSRABAD BENCH HYDZRAEMD,

HON'BLE SHRI d—«&—é%ﬁ—l : MEMBER(A)

-

DATED: /47[)3/4(

&

VARBERAIUDGMENT
M. A<HET7RIAL /LA . o

_G.-ﬁul.ND., /%—%éjg

I

SRO5ED o7 JLTH DIR’CTI DHS

L5 WITHDRALYN
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Sty /DESP ATCH
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Etrery omdy
HYDERABAD BENCH |
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AOMITTED AND O INTZRIM QIHECTID#S ISSUED






